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Original Application No.282 of 1996 

Cuttack this the 26th day of tpril, 1996 

Subash Chandra Nayak &-Anotr •.. 	Applicants 

Ve r su S 

Union of India & Others 	,,. 	Respondents 

(F 	IN Ti.UCT I N) 

I. Whether it be referred to reporters or not ? NO 

2. whether it be circulated to all the Benches of 
the Central Administrative Tribunal or not ? 

(N. HU) 
MMBJR 	JTRtT ivi) 

M 



CBNTRL DiviINLTRT 1VB jjL,  GUTTCkK 1iCH 

Original Application No. 282 of 1996 
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Cuttack this the 26th day of April, 1996 

C 3R 

IF 1!NJUR4-BLE M N. HU, 	MBR 	MINICRTIVB) 
... 

Subash Chdndra Nayak, aged about 
48 years,  S/o.Late  Jdganncith N!yak 
resident of Qr. 1co.6/11, JR 
Staff urters, Cantonment ROcd, 
Cuttck, working as Announcer, 
Commercicil i3roadcsting Service, 
All India Radio, Cuttack 

Basanta Kurnar Moharity, aged dbout 
39 years, S/o.Late Baishnaba Charan 
Nohanty, resident of Shelter Squire, 
Tulsipur, Cuttack, working as 
announcer, All India Radio, Cuttack 

Applicnts 

By the dvate; fl/s. S.kc. La 6h 
S .1K. Mishra 
E.N. Mohaatra 
B .Mohci patrd 

K. Dash 

Versus 

Union of India 
represented by Secretary 
Ministry of Infort ion & Broadcasting 
Shdstri Bhdwdn, New Delhi 

Director General, 
All India Radio 
kash Vanj Bhawan, 

New Delhi 

Director 	& 41 
Directorate Generdi, 
ll India Radio 
kash Vani Shawan 

New Delhi 

Station Director, 
All India Radio 
Cuttack 

Station Director, 
Comme rc La 1 Broad Ca st i ng 5e rv ice 
' 11 India Radio, Cuttack 

Re sponde nt S 



By the Advate; 
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Shri U .A3 .Nohapatra 
4ddit iondl Standing 
Counsel (L-entrctl) 

OJLN C XRT 

M?.N. 	HU, NNBI.R dN) : Heard Shri -il Dash, learned counsel 

for the petitioner and Shri U.B.Mohcipatra, learned Additional 

St 1nding Counse1Central) for the Respondents. The prayer 

in this Original Application is to quash the Office Imo.nduin 

dated 29th March, 1996, under nnexure-4. Aft Annexure-4 

states that gall essential staff at 4IR 6tations which has 

not been declared as shift duty staff but are actually 

deployed on duty in shifts may not be extended the benefit 

of 5 - day week'1 . It is also prayed that the respondents 

be directed to declre the applicants as shift duty staff 

and to extend all the consequential benefits  to teem within 

a time-limit to be fixed by this Tribunal. The interim 

prayer is to direct the stay of operat ion of nnexure - 4 

till the disposal of this Original Application or till 

the not ificition declaring the applicants as shift duty 

staff. 	show-cause notice has been filed by the Additional 

standing Counsel ahri U.b. Mohajtrd against the interim 

orayer.  

I have heard b ot h the lea rnC d c ou nse 1 • The matter 

involved is pretty simple. The interim prayer and the rriin 
ppr,  bpriate 

prayer are one and the same. It is consideedLaftr hearing 

the counsel for both sides to dispose of the Original 
I 

pp1ication as under : 

Under ?nexure-1 dated 31.8.1995, the Ministry 

informed that the nnouncers i 	are going to be declared 
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as shift duty staff on the analogy of Door Udrsan. In 

the counter-affidavit filed to the interim-prayer at 

page 2 in para 5, this decision has been reaffirmed. 

The question at issue is : when the notification will 

be issued ? since 	decision ha s been arrived at Qs 

early as 31.8.1995, or even before, there is no point 

in delaying the notification, 'fter hearing the counsels, 

I direct that the notification shall be issued declaring 

the Announcers of 'IR as shift duty staff and extend 

all the benefits to them on the analogy of other eligible 

shift duty staff within six weeks from the date of 

receipt of this order. since a decision has admittedly 

been taken in this behalf nd the flotifictionuly would 

formalise sh a decision, the Announcers shall continue 

to enjoy the status and consequential benefits of shift 

duty staff from this day, i.e. 26th day of pril, 1996. 

4. 	As the matter is short and simple and as 

present counter filed on the interim prayer c'ers all 
b's sic 

thepoints, no useful purpose will be served by waiting 

for a regular counter to the Original Application, Thus 

the irigindl Application is disposed of as per par's 3 

above. No costs. 

iMBaR (MIN1.TTIvL) 

B .K .a hoo// 


